In the Cenlrak Administrative Tribunal .

Calcutta Bench
No. CP.C730K2
M.A. 263 of 2
(0.A.647 0of 1991) Dated:18-04-2005
Present : HON’BLE S K. MALHOTRA, ADMINISTRATIVE MEMBER
HON’BLE MR. G. SHANTAPPA, JUDICIAL. MEMBER
CHINMOY BHATTACHARJEE
Vs~
RK. THOOPAL (G.M,, S.ERly.)
For the Applicant Mr. SK. Dutta, Counsel
For the Respondents : Mr. K. Chakraborty, Counscl
ORDER
|
Mr. G. SHANTAPPA,|JM.:-

2.

The above Con

The direction of|this Tribunél r as follows :

—~

t Petition|is filed by the applicant for not complying with
passed in Q0. A. 647 of 1991 by the respondents. The relicfs

punished suitably in accordance with the provisions of
t of Courts Act, 1971 and/or the Rules framed thereunder
en' dehberahe willful a.nd confumacious violati

hips the Hon’ble Mr.Justicc S.N.Mallick, Vicc-

1991/ for not mxplehnentmg the order by not giving the pro (otional
benefits to the apf]ahcant at per with his immediate junion till to-

II I ue an Ordeﬂ and/or direction calling upon the respandents-
ers herein, to show cause as to why their assets and/or
ies should“:ﬁ;t be sequested for their utter disobedience and

violation of the order dated 30.9.99 passed by this Hon’ble

Trib in O.A. 647 of 1991,

IIL Rule in terms of prayers (i) and (ii) above and to n:ﬁke the
same absolute if the respondents—contemnexs herein fail to show
any cause and/or insufficient cause is shown by them.

direction or dlrectlons as to this Hon’ble Tribunal may deem fit

Iv. E\d to pass such further or other order or ordrs| and/or
and
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m

*

n ) | I

er direct that the applicant should

se the most beneficial relief between :‘t he.would

The applicant will exercise his option
ceipt of the order from the respondents.
as to costs”.

3. The applicant had wh'lj:jd his representation dated 28.10.99

copy of the order |of this Trib

‘In viéw of the above, we hereby allow the application and direct
e respondents to notionally empanel the applicant w
is immediatc junior was empanelled and give

e.f. tfle date
im all the
equential benefits which he would have been eligible to get.

given the

thereqﬁer to

within two
We do not

along with

| passed in O.A. 647 of 1991. Th

ore, the

~ applicant has recejved the said order. He made representation dated 30.9.99
requestmg to send him the proposed fixation of pay showing his pay fixation from
the date of his pronlotion of his immediate junior as SCR, Dy. CHC and

with drawal particulars. Subsequently, the respondents have issued office dated
6/7" March, 2000| regarding implementation of the judgment of this Tribunal
Subsequently the applicant had issued legal notice dated 31-3-2000. The grievance of
: the applicant is that the respondents have not complied with the directions of this
1 an'bunaL Hence, this CP(C). L
| 4. After service of notice the respondents have filed their reply statement

producing the order dated 16.2.2000. Subsequently, another order dated 6/7® March,
2000 was issued. ‘ '

L%
.

dents.

the order

not draw up lany contempt proceedings against the r
the respondents have not committed any contempt
, contempt is dropped.

The applicant has filed the above M.A. for clarification of the order. |Since the
contempt petition is dropped, there is no need to clarify the order as sought for in the

| M.A. Therefore, the M. A. has infructuous and the same is dismissed.
|

| Member() Membef(A)
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